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In: The Central Administrative Tribunal, Jaipur Bench, Jaipur
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None 15 present on behdlf of the petitioners.
Ve have heard Mr. K.N.Shrimal, the learned couansel
for the respondents and verused the records. Since
the connected T.aA.No. 2315,/86 hés &already been
decided on 15.7.923, this T.A. ha@s became infructuous.

It is, therefore, dismissed with no order as to

costs, .

(0. P.SHARKA) (GOPAL Ke SoiIvA)
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